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Per Smt. Sulekha Beevi C.S:

On behalf of the appellant, the learned counsel Shri G. Derrick
Sam appeared and argued the matter. The department was
represented by learned Authorised Representative Shri M. Jagan Babu,
AC (AR).

2. After hearing both sides, we find that the appeal is filed against
the order passed by the department dated 10.09.2018 for continuing
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the suspension of CHA licence, which was issued under Regulation 16
of the CBLR, 2018. The appellant was issued a show-cause notice
dated 05.11.2018. FR R-416/2017 proposing to revoke the licence.
Against such show-cause notice, the appellant file Writ
PetitionN0.67755 of 2019. Meanwhile, the Tribunal had dismissed the
stay application filed by the appellant in the present appeal against
which, the appellant moved CMA No0.4335 of 2019. The Hon’ble High
Court set aside the order passed in stay applicationby the Tribunal and
remanded the matter for fresh consideration by the Tribunal. It is now
brought to our notice that the Hon’ble High Court in Writ Petition
No.6755 of 2019 filed by the appellant has set aside the show-cause
notice dated 05.11.2018 issued by department as part of the
proceedings which were initiated by issuing the impugned suspension
order. Since the show-cause notice issued proposing to revoke the
licence is set aside by the Hon’ble High Court, we find that the order of
suspension which is issued as an immediate order will have no legs to
stand. Hence, the order proposing suspension is set aside and the

appeal is allowed with consequential reliefs, if any.

(Dictated and pronounced in the open court)
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